IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD EENCH

AT HYDERABAD
&k *

Q.ﬁ.lééSéQl. Dt,ef Decisien : 27=8-98,

S.Vara Prasad ..Applicant.

Vs

1. The Asst.Supdt. of Post Cffices, ‘
West Sub-Divisien, Hyderakad-1,

2, The Sr.Supdt. eof Post Cffices, .
Hyderabad City PDivisien, Hyderszsbad-1,

3. Bmt, M,Rajamani : . sRmspendents. .

Counsel for the applicant

141

Mr.S.Ramakrishnpna Rae

Mr.N.V,Raghava Reddy,mdl.ccscl
fcr R=1 and R-2,

Counsel fer the respeondents

(1]

Mr.K.S.R.Anjaneudlu for R-3,

CORAM 2=

THE MON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.) ‘

THE HCN'BLE SHRI B.S,JAI FARAMESHWAR : MEMBER (JUDL,)
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CRAL ORDER (PER HON'DLE SHRI R. RANGARAJAN : MEMBER {(ADMN.)

Heard Mr.S,Ramakrishna Rae, legrned ccunsel for the
, “
applicant and Mr.K.&,R.Anjaneyulu, learned counsel fer R-3, Nope
fer the efficial respondents,
oL
2. The cententiens and vrayer in thies CA i85 same as
the prayer and contentiens raised in OA,721/97 and QA 891/97, \
The Ca.721/97 was disposed of en 26-03-98 whereas the CA,B51/97 %
I
was dispesed of te-day. As all the cententiens raised in this 0A |

Wa% been elsberstely considered in beth the OAs., there is ne need

—

te further elsberate these peints in this OA and the judgement in |

this CA has to be read alemg with the judgement in 0A,.721/97 and |

!
OA, 891/97, |

3. In view of the zbeve, we sre follewing the direé%ien]
|

aiven in QA,721/97 and directﬁélam follows := |
’ |

The selection of R-2 is get aside, The pest ef EBMC,

|
Gunfeundry, sheuld be filled by selecting the suitable cardldate

frem amengst these whe had aprlied in respense to the netificatien |

dsted 2-17-06. Til) such time the regular sppeintment is made M
‘ . 1

the nresent incumbent shall continue 55 a previsiengl candicate. l
‘ |

4, It is breucht te eur netice that R-3 had put in a yea&

ef service as ED Agent. Hence, the learned counsel for R-3 submitsl

\
that she cannot be discharged without giving any relief to her. In%
I

view of that her case alse sheulé be censidered if any netificatien|
is issued in future in additier to thase gpplicaticns, Te enzble :
her te aprly a cepy of the nstification fheuld be supplied te her t%
the gddress given in the Oa, |

5. Ne cests,
(B.S5.JAT-FARAMESHWAR) {R. RANCARAJAN)
MEMBE R L.) MEMBER { ADMN. )
/% L(\ ‘&% |
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DA, 1465/97
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TN,

Asst., Supdt. ef Past Offices, Wast Sub-Division, Hydsrab ad.

Sre. Supdt. sf Pest Offices, Hyderebag City Divisien,

cepy te Mr,S.Ramakrishna Raa, Advacate, CAT., Hyd.
cepy te Mr, N,U.Raghava Reddy, Addl.CGSC., CAT., Hyd.
cepy to ﬂr.‘K.S.R.ananaynlu, Advocate, CAT., Hyd,.
cepy to D.R.(A), CAT, Hyd. '

duplicats cepy.
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